Central Administrative Tribunal
~ principal Bench

‘DaAa Noo Zm/gﬁ i/

New Delhi, this the 15th day of March, 1996

Hon'ble Shri A.V Haridasan, \ ice=Cheirman
Hon'ble Shri f,K.Ahooja, Member (1) ‘

Shri Bishamber S ingh son of Shri Fateh g5inghy,
employcd as DYe Superintendent of Post Offices,
Dehra Dun Division Dehxu Dun r/o Dehra Dun.

(3y Shri Sant Lal, Advocate y v eaoes Applicent

Ve rsus . '

10 The Union of Ingia through
gecretary/Director General,
Department of Posts,

Oak Shawan, Neuw pelhi- 110 001

2. Shri 0.5.Veerwal, Inquiry Off icery
Director postal Services,
0/0 the Chief Postmaster General,
Delhi Circle,
Me ghdoot Bhauwan,

New Delhi, ...Rgspcndanis

RDER (Oral)

By Hon'ble Shri A.Y.Haridasal, V jce—Chairman{d)
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The applicant, who is Deputy Superintendent f Aout
pffices, has filed this application under Section 19 of the
Administrative Tribunal Act, 1985 praying that the first responzind
may b€ directed to consider his representation for changz of €HQ'ir#
Ufficef on account-of bias and to Fppoint grother Srpoircy QFficar
and to compiete thé disciplinary p roceed ings within a revied ef
three months and if disciplinary proceedings are not Finalized
yithin the said period, the proceeding may be geemed ao oropped ol

no action thereafter be taken, 1he char: c=sheet w:s copued o0 him

on 21e 5 1993, The applicant represented to the first responcant ?:hg'ﬁ':

change of Enguiry Ufficar on the ground of bias, Hiz orievanco im
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that the first respondent is sleeping over the representation

and that the enquiry is being delayed,

20 When the application came up for hearing on admissiong

the leamed counsel on either side agreed that without seing

into the merits of the application, the application may finaliy

be disgosed off at the admission stage itself by giving epproprints
directién to the parties for completion of the disciplinary
proceedings within a specified time frame after taking a decisicn

by the respondent no, 1 on the representation of the appl:icani,

36 In the‘light of what is stated by the counsel on sitha:
side, the application is disposed off finaliy at the admissien

stage itself with the following directions $=

(a)- the Ist respondent shall within a period of cne wock
from the date of communication of this order take a decision

on representation submitted by the spplicant for change of the
Enquiry Officer by a speéaking order and communicate the same Lo
the applicants

(b) after discosal of the representation as referred to in
clause(a) above, the Enquiry Officer shall helo the enquiry and
submit the report of enquiry within a peried ;f three monthas
(c) The applicant shall cooperate with'the enguiry officer
fbr early completion of the proceedings,

(d) The respondents on receipt of the enquiry report shall taka
expeditious decision and pass a final order in the disciplinary

proceedings, There is no order as to costs,

\ 1

Vice-Chairman(3d)
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